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Original Application No.250 of 1988 
Date of decision 27th November 1989 

1, 3okulananda Mohanty,aged about 43 years 
I-iarihandhu Mohanty of amantasahi,P.O. 
Cuttack-1 town and iiat.Cuttack at present 
working as Delegrapbxnan in Cuttack City 
ieIegraph ffice t/'.O.Cuttack-753001 
Lown and Dit. Cuttack. 

Applicant 

-Ve r a u 

1. Union of India repre.;erited through its 
ecretary to Jovt.of intha,Ninitry of 

Cornmunication,At-Ceatral Secretariat, 
P.O.New Delhj-110001. 

Nernber (AdIijjnj:3tratjoa), 
Ve stern 2e1egrah Board, 
At-elegraph Bcard,BLaildinO, 
Parliament Street,New Delhi-110001. 

•enera1 1anager, L1a1ecommu:i icatio,Ori3sa, 
t/P..Bhubanawar,Diat.Puri (Ori3sa) 

Senior up:rintendent ofeleqraghs, 
2raffic Diviaion,t/P.J.Bhubana3war, 
Djt.Puri (Oriasa), 

Dhruha Charan 1,;al1ick,Zamadar, 
Cuttack City ialegraph ffice. 

espondents 

For the Applicant 	........ 	M/a.R.S.Nhapatra, 
& N.Jujharsingh 

For the Rsporidents ..... Mr.P.N.Mchapatra,Addl. 
Standing Counsel (Central) 

Whether r.porters of local papers may be allowed 
to see the j udgement ? Yes 

io be referred to the Reporters or not ? 

Whether 2heir Lordahips wish to see the fair 
copy of the Judgement 7 Yes 
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CORAM 

iI-1L HON 'BL rR.B.R. PA,VIC-.CHAIAN 
AND 

1'E 	HON 'a.. i1R.N. NGJi A,?ll'MrJ.LR (JuDIc:AL) 

4.32NGUP2A,M1".I3R(J) 	In this ap1ication the relief sought for i that he 

.3hOuld be conide.red for promotion to the next higher rank i.e. 

ajuiadar with effect from the due date. 

It ia un-naceisery to et oat all the facts in 

detailed, 3uffice if to eay that there was a preceeding against 

the applicant which /ended againt him for which the applicant 

approched the Hon 'ble High Coart of Orissa which was transferred 

to this rihunal being registration No. 2A,No 248/86 .2his 2rtbunal 

set aside the order of dismissal and ordered re-inscamet.Chis 

fribunal found the dismissal of the applicant ime to be illegal 

by the jadgemerit dated 28.11.86. 

Now that this fribunal fiend and ordered dismissal 

to be illegal1it should b0 dend non-existené in the eye of law. 

here fore, the case of the applicant for promotion, should be 

con sidered when it became 	he case of the coplicant for 

rornotjon hoeld he con ; tdered within 3 months. 

Lhus,the -plicetion i sc;ordiegly disposed of 

leaving the parties to 	 ëown costs. 

.. _.. 
MsNtLR (JJfotAL) 

:;..PA2TL,VICTJ_CHAIMAN 	I agree 	 0 1! 

V ICE -CHALMN 
Central Administrative Tribun 

Cut tack Bench,Cut Lack 
S 	27th November, 1989/Mohapatra 


